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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD EBENCH

AT HYDERABAD

* %

K.Srinivasulu .. Applicant.

Vs

1. The Union cf India, rep. by
its Secretary to Government,
Min.of Personnel, Public
Grievance and Pensions,

Dept. of Personnel & Training,
North Block, New Delhi.

2. The State of A,P. rep, by its
chief Secretary to Goverrment,
General Administration Department,

Secretar¥at Buildings, Saifabad,
Hyderabad-4. .. Respondents.

Counsel for theapplicant tMr.N.Rama Mohana Rao

Counsel for the respondents : Mr.B.B.Sharma,Sr.CGSC.
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CORAM: -
THE HCN'BLE SHRI R.RANGARAJAN : HEMBER (ADMN,)

THE HCN'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

i}_//

.2/

DB




Tft

3

-%e
ORDER

ORAL ORDER (PER HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.))

Heard Mr.Siva for Mr.N.Rama Mohana Rao, learned
counsel for the applicant and Mr.Jaccob for Mr.B.N.Sharma,
learned counsel for the respondenté.

in this CA

2. The applicant/is presently working as Assistant

Collector and Assistant Magustrate, Nainital District, Nainital,
A

U.P.State, that—weans|fie is in the IAS cadre of Sikkim bateh.

admission

When this OA was listed for/hearing we asked the learned

counsel for the applicant to check up whether this Tribunal

has jurisdiction to entertain this CA. After considering the

above question the learned counsel for the applicant submitted

for the following reasons thet this Tribunal has jurisdiction.

His contentions are as followsi-

1) As per Rule-6 (&) of CAT (Procedure) Rules, 1987,
which gives the place of filing of applicatioe}submits that
the applicant is entitled to approach this Tribunal as he has
applied for the post when he was in A,P, Hence in view of
Rule-6(97) this Tribunal has got jurisdiction to dispose of

his case.

2) In the previous OA i.e.,, 0A.1285/95 was entertained
by this Tribunal and this is a continuation of that direction

Honte
given in that OA.Fhe applicant can approach this Tribunal for

the relief; - -
) blo ehc oy i 1505
3) The applicant forlfb#s—eeee redbping on the judgement

of the CAT Hyderabad Bench decision reported in 1995 SLR 481

(Dr.A.V.R.Krishna Murthy Vs. UOI}.

3. We have considered the above contentions. The Rule-

6(f4) of CAT (Procedure) Rules has no application in this case. |
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&6 the cause of action has not arisen in the jurisdiction
| in whﬁ;E&zhe applicant 1s now placed. He has not been alloted
&n A.E£ aﬁd he is now working in the Sikkim cadre. The question
A
of deciding the issue igﬁéi;h that Tribunal which had
jurisdiction over the plaQP in which the applicant is now
posted;and;}he decision b:; als;zpeen taken by the cGepartment
of personnel at New Delhi, Hence the first contenticn is
‘re jected,
4, The second contenticn has got no relevance at all,
At the time when the previocus OA was filed the applicant was
a resident of A.P, Hence his case was entertained. Just——
Lecause that case was entertained it does not mean that this
Tribgﬁal will continue to have tZzNjurisdicticn to decide the
Z§ML§$uﬁ~H%‘@aﬂ * case of the applicanté- It cannotLEF sald that the present
relief is a continuation of the directicn given in the earlier
OA. The cace of the applicant was re jected for posting in AP,
Hence, he has to approach the appropriate authority of the
Home Ministry at Delhi for getting relief. Hence, the question

of entertaining this application ﬁy this Tribunal does not arise.

5. The case cited above by him is entirely different,

his case was entertained.

In that case the applicant therein was posted in A.P, and hence
6. In view of what is stated above this Tribunal has no
|

'
jurisdiction to entertain th?gcase. Hence, the Registry is

directed to return the file to the applicant for filing his case

at the appropriate Bench of thé Tribgnal.

W

(R. RANGARAJAN)

MEMBER(JUDL,) MEMBER ( ADMN. )
ety |
‘ Dated : The 28th_April, 1999.
;* TDIctated in the Open Court) ﬁ»«/z}t 2
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THE Hon'gLs
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MEMBER (A)
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